In The Central Administrative Tribunal
Jaipur Bench, Jaipur
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Date of Order o , Orders
, CP No.32/2000 (@A Nc.452/99)
8.12.2000
- Mr. P.P.Mathur, counsel for the petitioner.
Heard.
~ We are satisfied that a prima-facie case is mede out

regarding the discbedience of the order of this Tribkunal.
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D . j\hﬁg‘?’(’ 'hIssue notice under Rule 8 of the Cecntempt of Court (CAT)
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Rules, 1292 to respondents returnable by 17.1.2001.
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5. ~ MC.P.P.Mathur, counsel for the pet itioner.
Mr.T'.PiSharma, comsel for the respondents .
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Al that the order passed by thi ibunz :
" -t s Tribunal has been £ ;
\}kali_‘("}*"v“ ‘{( complied with. en Ealhy
Reply has also been filed by the res;
) . ) ’ . >spondent s
({‘H"’LM. and it 1s categori€ally stated therein that the order
e ‘)/“_)“‘ ~p:ssed b}}/ this Tribunal in 0a 452/99 on 31.3.2000 has
URY m.ez"l ﬁul_y complied with. Learned counsel for the
petitioner also admits the posit ion.
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},;/ ' In view of the compliance made by the responden
'Ti\ this CP stands disposed of ss sS.ich. NOtices iSS..Lgd are

hereby discharged.
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